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CHHATISGARH ACT 
( No. 25 of 2006) 

THE C1.I H KT'CiSGAKII NUN-GOVERNMENT COL,I,EGKS AND INSTITUTIONS IN 
! I1 IGH ICR EIIUCATION (ESTABLIS IlRIIENT AN]? RKCULATION) ACT,  2006 

i An Act to provide Ibr regulation of h e  cslablishmenl and wol-king of the Nori-Governmen tal 
C:olleges m ~ d  Institu(io~~s of Higher- cducalion. 

.. - 

I Re  i t  enacted 11). the- Legislature of ~l ic  Skale of Chl~atfisgarh in the Rliy kvcn th  year of the 

1 Republic al. India as follows: 

PRELIMINARY ,. 

I I . S / , o r t ~ i t / ~ ~ , ~ d  ( I) ' This act 'may be '  called " t l~e  Chhatrisgarh Non- 

I Cr,,ltrne~~ce,rretr~. Government Colleges and Insli~uiions in I-ligher 

I Education '(Establishrncnt and Rcgitla!ion) Act, 

2006" 

(2)  I t  shall come into force from ihc da le  o f  its - .* 

publication in ihe Offici~l Gazelle. 

I (3) It extends to the whole State of Chhatti5garh. 

I . . 

2.Applicarion oJ Tlris-Act applies to-all the privale cblleges andfor lhc 

rile Act: - institutipns of,Higher Education aided in fu [ I  or in part or 

unaided by the Government of Cllhattisgarh and -sitealed 
-witl~in thc state of Chhattisgarh imparting ger~eral 
education within-the.concepl of University Grants, 

Commission and -unb i  recognition%m the Department of '  
_ Higher . ,   ducati ion ofthe Stalc Govem~ncnt. 

3, D u f l ~ ~ l t i v ~ ~ s :  , I n  Ihls.Aol, un los~  the contexl,gtherwise ~rquircs;-- 

~ ~ ~ ; ! ~ ~  l;i!;j 132.i:; /'*,iit.f *I,,; ~ I * : ~ * I I ~ I  )~tAI'i-i:~ ! .I!' 

( I "{fi!rq$~dfpBl '; !q)~~.IJ$~?.h6; p#l)l,-snnctlencd by l h@ I - 

Stala Gsvornrnentwith rcqerd lo cerlnln spcclfied. - 1 , ,  purposes under-the pr~vlslsns rn@e r l ~ e r ~ f e ~ ;  

B (2) u~/dab ~ o i / q e ~  mcnnr any C Q I I D ~ O  or lnsllfuta 
aided flnanoially regulerry by thc rnalnle~anee 

E 
F.! grant aanollonod '.by ttre Q~vcrnmcnt af 
t: - - Chhnttlrgiirh; 

(3) " C o 1 4 ~ ~  C C G ~ C  ,'e" ~ n e n l ~ s  the provli iun~ conlalncrl 
under slotue-- No:- 28 o f  i l ~ c  ~ h l l n u l ; ~ n r h  



! 
I 

440 ( 3 0 )  
-I_-___p 

~ G i ' 4 4 ,  WG > I  WF3 2b06 - I 
. -. 

- ---- - -- - - - -=--- z-y . . .  - .  

Vish~vavidynlay n Adhiniya~n,  \ 977 Wo.22 of - - -- -- 

1973); 

(4) "Cufiegc" rncans a privatc, aidcd or non-aidcd 

institution of teaching duly maintained by -or 
admitted to [he privileges OF thc University by or 

under the provisions o f  ~ h h a t t i k ~ ~ ~ h  

Vishwavidya!aya Adhiniya~n, 1973. runninrr ~ v i ~ h  i 
[lie i nstirr~tional ti:lc era college-or hcing otllcr tllan 9 

1 
the 'Collegt.'. bu: by natrrrne. r\~c?rking, scope and 

criteria. which falls kvilhin the conccpl o l  s.collcge 

i n  ~ i ~ l l e r  Educariqn; ' 

(5). , " C o ~ ~ ~ ~ n i ~ s i o n c r "  means h c  . Commissioner or . 

. .  Higher . Educaiion , br ihc officer of'auihorily 10'' 

whom poivers have becn delegated on his behalf by 

. . the Gover~~rnent or by ~IIC Commissioner; 
6 "Conrpcienf ' Asrlmrip" msans an ai.idbrity' 

specified as a Compclcnt AirIhority by ~ h c  
Guvernment by no(ification to perkorn: thc function 

of thc Competent aulhort ty ir~idcr llic Act for such 

area or forsuch purpuses as may be specified in the 
. . 

notification;. . 

(7) , "Ed~rcutional Agencj" means t h e  edueational \ 

committee, society, trust or associaiion spo 

,' managing, administering, c b n t r o l l ~ n ~ ,  or mnning a 
non-~ovcrnment educational institulian i n  higher , 

.educaiian, unless olhcr wisc specif ical ly 
mentioned; 

(8) "Enlployre " means a n~crnber o r  !he staff, tcaching - .  
or i~on-~eachini employed by a college or.. a n -  

. . 
' .  !. 

.., <,,;,-:'8,,;.!, . . .. , .. L,,.jns!itut,ion. $ higher- education, Irrhethcc aided or 
norr-aided; , . 

- ( 9 )  "&undation Socicp" v a n s  a body of persons 
- :.-,.- 

registered or in~orpoiat~d by -Inw f6r .rEii i~ril ion 

and, statutory: incorporation, which funds, and 
mainrains an educarional instirur ion admitted to 

... 

seeking admission to [he privilege of !he University- 
, and where-the governing body of this so 

superSedcd under section 33 of ~ h c  Chhatlisgarh 

Sociely Rogistrikaran Adhiniyanl, 1973 the person 
OF P ~ r m n s  appointed by the Slaic ~ovcrnment to 
manage ~ h c  anairs of ihe s~cicly;  

, , 

- L. 

. . -  

.:I' 

. . ;s 
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- (10) "General Ed~~cafiort" meails every branch of 
education other than technical education and 

includes special education; 
(1 1 ) "Governing body " means the governing body 

constituted in accordance with the provision o f  the 

college code statute; 

(1 2) "Government " means, tin less speci ficd ot hcrivisc. 

the Government of Clllla~t isgarll. 

(13) "Granf"~neansthef ina~ic ia lgranrp~-ovidcdt~y the . 

State Government to the cducalia~~al ins1 i rut ions ro 

promote and maintain .academic standards and 

infrastructure by way of maintenance (salary) grant, 
, . 

ad- hoc grant, or in any other shape as thc case may 

be; 
(1 4) "Higher Education Dcpartmetzt " mean$ the 

~ e ~ a r t m e i t  of Higher Education functioning under 

the Government ; 
( 1  5 )  "lnspccrian " means thc scru! in? 171- rccords. 

, . 

registers and checking o f  physical spcci(icaiirr[ls as 
, , 

diteirnined .by the competent Authorily in rcgard . 

to building,, libraries, laboratories. playgrounds and 

other allied matters and overall appraisal or  rhe 

educdtional institutions. and its fi~nctionaries in the 

development of the in'stitution; 

(1 6) "Institution " means Co! kge; 

(1 7) - "Muintenance/Salaly Granr " means thc grant 

payable regularly for the teachers and employees o r  
the aided colleges by the Stale Clovernl i~cnt  for , 

their salaries and a1 towance's .etc. : 

(1 8) "Managemen!" means in relation to any inslitution, 

thegovemingbodythereofwithinthemeanin~of 
- the Chhattisgarh Society ~ e ~ i s k i k a r a n  Adhiniyarn. 

1973 (No. 44 of 1973). and the expression 

management of the institution shall be conslrued 
accbrding ly; 

(19) "Non Governmen1 College" means a college 
managed and run by any group of the persons. trust. 

or society beyond the direct adrninisrrativc control . 

of the Government; 

(20) "hron-aided Cullepc" means a college other than 
thc aided college or instituiion; 
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(21) "President of the forindation Society" means a 

person who is duly elected as its president (by 
whatever name called) by the roundalion society 

and is the exclusive head their of and whcn h e  
4 

society is superseded under scctior: 11 I ~ I .  t!lc i 
Society Regi~trikaran Adhiniya~l~. 1 973 the person 

or the head of the body of thc persons appoinrcd by 

the State Governmerl! to manage lhe affairs of thc 

society; 

(22) "Teacher" means any membcr of the teachinggtaff 
in an education institution appointed to give 
instruction in that institution; 

(23) "University" means a 'university established or 

, incorporated by or under a Central Acr, a Provincial 6.  

Act or State Act, and includes any sucll inslit~!tidn c.s 

as may, in cons~~ltation with. the Ilniversi~y cu 

conccmed, be recoganised by the Coinmission in 

accordance with the regulations rnade in this hchalf 

under the University Grants C o n ~ m i s s i o n  Acl. 1956 

and'warking under the jurisdiciion of the Slate o f  

Chhattisgarh. 

CHAPTER 11 

ESTABLISHMENT OF NON-GOVERNMENT COL LEGEq AND 
rrvs~~rur~orvs IN HIGHER EDUCATI~N 

.4. ~on-~crvc?rnrnetrf No educational' institution shall bc establislled cscepl in 

:Colleges and accordance with the provisions of t h i s  act and any person 
Insritutions o f ~ i ~ h e i  who contravenes the provisions of this section or who' 

Education not to be after the  permission granted to him under this section 
established except -- having been cancelled'conlinues to run such institution 

a ffcr permission: shall be punished wirh simple imprisonment which shall 
not be less than six months bur which may extend io three 
years and with fine which shall not be lcss than thrce 

thousand rupees'buc which rnay extend up lo fifiy thousand 
rupets. 
The institutions imparting educatiotl, which were 

established and recognised in accordance wit11 rules in 
force immediately beforc thc comrnencemenl of thc said 
act and in e~istcnce at such cornrnenckment shall be 

dccrned 10 be educational insiitutions, established and 

5 .  Speciul pro visiorls in 
rc.rpect nf uaiing 
itrsiif rcfir~rrs: 
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recognized under the said Act, providcd that they comply 

45. Per/rtis,~intr for 

with t h e  provisions of the said act and  he rules made lbere 
under, within such period and in accordance with .such 

procedure as may be prescribed; 
Provided that any , private inslitulioll imparling 

cdbcetjon which ii in existe~~ce- ar Ihe comlnencerncl,l ol' 

the said Act but which has not been recognized in 

accordance with the rules in force immediately before such 

commencement, shall make an application for recognilion 

in accordance with the provisions-of the said Act and the 

rules made there under and every such application shalt be 
disposed of within sixty days of ib receip~ by the 

Competent Authority, 
The competent an!hority shal!, frorn limc to I ~ I I I C ,  comd~lcr 

a syrvey & to identify the edtrca~ionnl needs o i  the Ir~cality 

'-under its juridiction, and notify i r i  thc prescribed mauncr 

through the,local ilewspapers calling for applical inns fnr 

, permission to,- 

(a) establish an institution imparting education; or 

. (b) open higher blasscs in an institlition impaiding 
- higher educatibn; or I 

(c) open new course (Certificate, Diploma, Drgrcc, 

. . Post- Graduate Degree Cuurses, clc.), 

Any society registered undcr thc provisions of thc 
Chhnilisgarh Society Rcziqtriknran Adhiniyn~n. Iq73 
desirous to -open a collkgc may rnake an a p p l i ~ i i ~ i ~ i > .  

in  the rnannecpresctibed on l l l~s  behalf. nor Iatcr than tl~c 
31'' October of the year preceding [he academic year in 

which rhe insticution is proposed to bc apencd. LO 
the Corn-missioner along with,- 

(a) the proof of registration o f  the society; 

-(b) ,the details.of the managemen[ and the managing 
body concerned; 

(c) the details of-the funds availahfc with (Irc sacicly 
supported by their respective proofs; 

(d) the details of the land and buildings having space 

for oflice, classroms. laboratories, colnmcm-ronm. 

games and sports etc. with basic ainc~lilics as of 
toilets, water and electricity. Documenled p r o d  in 

support of ownership, hire or lcase should bc 

7. Applicnliort for grant 

of pertrli<v.ri~t#: 
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It should be ensured [hat such provisions 
b 1 

8. Corpus Fund: 

are rnrde for at least five years; 
hhe details of im~novablc propcrly rcquircd In run 

[he institution, such as f~ir~iirure and' equiplnrnrs J 

for the office, classes, lahnra[orics. conirncn-rootn mi 
etc; . 

constitution of the incorporated body which should 

necessarily con lain along with its other provisions, 
the ,description of management and ils cornrnittces 

and the rules and regulations, proccdurcs ior 

administrative ayd financial management o f  the 

proposed-insti tution; 

a copy of the tentative bvdget for tliiee 'years 
-.. . 

showi n$ the proposed revenue and cxpcnd ilure; 

a copy of the proposed facultics and classes; 

permission of the competenr authorities ' Tor land 
acquired and the buildings for construclions with 

approved plans; 
availability of facilities of higher education within a 

radius of 20 km. of the area proposed; 
availability of the proposed courscs in [he 

in~titutio~s within thc area proposed; 
< 

feasibility reporl as lo;- 

(i) need for providing educational facilities to . 

the peopje in the locality; 
(ii) adequacy of financial provisions for. 
continued and efficient ,maintenance o f  the 
institution as prescribed by the Competent 
Authority; 
(iii) location is sanitarily fit with healthy 

surroundings. 

The corpus fund (endowment) as may be 

prescribed, shall be deposited by thc cducalional 
agency according to the procedure prescribed 

before the Commissi~ner of Higher t'.ducation 
accords permission for establishment o f  the . 

institution. 
The educational agency or the private instiru~ion 

shall deposit the corpus fund (endowment) in the 

joint account of the management and the 

Government represented by - thc Commissioner of  
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Higher Education concerncd. i n  any nationalized 
bank. Under no circumstances, the corpus ftrnd 

deposited shall be permitted to be withdrawn. The 
Government may, however, prrn i t  the educational 

agency. to utilize the inrerest part. for rhc 
development of  the institution evcry live years. 

However, in exceptional cascs the 
cducationa l agency. may requesl the h r n m  issioner 
of Higher Education to reduce this lime interval IO 
three years. 

Nevertheless. [his period in any casc shall 
not be lcss than three years, tvitlt certain laid down 

, conditions. 

The extent of land and accommodation to be provided by 
the educational institutions shall be as prescribed. 

Furthermore, the educational agency shall pbvide 
. suitable buildings for accommodating the proposed 

institution as per the spccifications laid down by tlic.S~ntc 

Governmcnt. 

It shall be mandatory for the educatinnal agency to havc i ts  
own permanent.stmcturc on i ts  own land. 

However, if it is  not pbssible then the educational agency, 

' may request the Commissioner of Higher  ducali ion; who 

may permit after noting down the reasons;- 

(a) Jf the institution i s  proposed to be located within the 
premises of an institution belonging io the zila 
panchayat or the municipality concerned, the 

educational agency shall get ~ h c  prior permission of the 
zi la panchayat or the municipality concerncd, as thu 

case-may be, to locate thc proposed institulion and lo 

utilize the facilities like accommodation, hirniturc, 

library, laboratory, playground, erc. be!ohghg !o .the 

already -existing institution until separate 

accommodation etc. are provided for the proposed 
institution. The educational agency shall send the litter 

of permission along-with the application for the 
establishment of the institution. The educatioaal 
agency shall take necessary stcps 10 provide necessary 
accommodation and cllhcr racilil ics csclusivc Ibr the 

proposed institu~ion. ar rhc earliest; 
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However, i t  shall he ~naildatorjl for the 
cducarional agency tn provide separalc accom  nodal ion 

to rhc institution being run by it wilhin ! ivc ycnrs. In 
case thc educational agency fziils lo provide the said 
facility within the stipu tated lime, Ihe permission 
granted to nln the institution shall stand withdrawn 

automatically. 
+ However, i t  shall be at ~ h c  discrelion of the 

educational agency as to which inslilution i t  wants to 

run at the said venue; 

(b) If the,private instituliqn i s  proposed ro be locatcd in a 

private accommodation, tile Corn nl issioner o i  H ighcr 

Education may pcrn~,it the educational agency todo  so 

provided, that a lease liold building suilablc for 

a( ~ommodating the institutions is acquired and hat a 
lease-deed for a period of not lcss than fivc years is 
produced. The educational agcncy sllnll also producc 

documentary evidence la show llinl rhey Irnvc thc 

reciuisite land and funds in conslrucl ~ l i c  buildings and 

that they are prcparcd to conrtrucl the said buildingi . . 

\\t-ithin a period of ten years at the latest; 
(c) If the private educational institu1io.n is proposed lo be 

located within the premises o f - a n  already exisling 

institution, the educational agency shall providc 

necessary accommodation and other facilities like 
furniture, libra-ry. laboratory. etc, esclusively Tar the 
use of the piopbsed institution. as per (he specifications 
laid down by the Deparlment of Higher Educalion and 
or University concerned; 

(d) If the institution is pr0pose.d to be locatcd in a buiidiug 

donated by a donor, then Ihc necessary dacurncntay 
proof shall be produced; 

(e)  If the institution is proposed to be located in  a placc not 

covered by any of the clauies cilcd above, then the 
decision of the Comm-issioner of Higher Education 

shall be final; 
(f) P riority shall be accorded to \he cducntional agency 

who wants to open institi~lions of l i igl~cr Icnrir ing in I ~ C  

Pollowing areas:- 
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(i) Blocks where there are n o  facilities For higher 
education; 

(ii) Remote areas of the state not accessible; 

(i i i )  Inter state border arcas where educational 

. institution do not exist on either side: 

(iv) ' . Physical distance exceeds 30 krn. from the next . - .  
. . existing seat of higher learning. However, in 

- exceptional cases the distance col~ld bc reduced 
to20 km.; ' 

(v).  -Tribal blocks where the populntion of  thc 

Scheduled Tribes exceeds 50%: . 

I 1. Inspection: 

12. Grant of . 
Pernlissiort : 

(vi) Urban , areas where higher educational 

. . institutions' do not exist in consonancc with 
population density; 

(vii) Where literary ratc is very low wi th  special 

referende to percentage of literacy ,in highcr 

education for women: - 

- (viii) Where the educational agcllcy plans to start 

residential collcgcs in thc tribal blocks. 

However, the educations l agcncy can approach 

the Government for private 'public participation for 

starting ksidential colleges in the tribal blocks. 
The .Competent Authority, on being sarisfied wit11 the 
contents of the application s l ~ a l l  nominate a cornmiltee of , 

experts in the manner prescribed, ro inspect the proposcd 

institution of higher educafion within 45 days orthe reccipl 

of the application. In order ro find out the estcnt o t  

fulfillment of the conditions prescribed on a con\lcnient 

date to both the parties, the committee shall visii the 

institution ~ n d  wit1 submit its rcpoFt within a month giving 

its findings and remarks so as to grant permission or not. 
Further, the report shall also specifically state the subjects, 

course of study, the number of  students for admission and 
the conditions if any. which may be stipulated while . 

granting, or for granting the permission. 

(1) On receipt o f  inspection report :rccomrnending 

grant of permission, the Cornpelcnl Authority shal! 
pro~eed ro granl pcru~ission unlcss it is 
satisfied that there esisls circu~nsta~ices jusli fying 

'refusal of permission: . 



Provided that if t h e  Competent Authority 
proposes to differ with the inspection report 

recommending pmut of permission, it shall be 
obligatory for him lo givc rcasotinblc opporltinily 
of hearing to the applicanr. before taking final 

decision of re fusa! . 
(2) .In case the Competent Authority decides l o  gmnl > 

permission, it shall initially accord letter of intenr. 

subject to fulfillrnenr of such conditions as may be - 

prescribed in thc stipulated time. However, this 
sh-all .in no case estent beyond 31'' May of [he 
concerned year. Tiic concern ,education agency 

shall infonn the Co~npe l e~~ l  Alitl~ority, about having 

13. No prrmhsion 

for up gradation: 

taken carc of {he deficiencies enuri~crated in the 

letter o f  intent. Further, thc said apency shill 
, , ., 

request for' a final inspection, to grant permission 
for' starting the institution from thc ensuing 
academic session. ThereaRer, rhe educational 

institution shall approach the concerned University 

for -afiliation immediately aRdr proclriring the 

permission o f  the Competent Authority. 
(3) In case the ed~icational agency rcqucsls for 

. relaxation in time lo fulfill the rcquircmenls. lhcn 

i i  shall be at the discretion o f  [he Commissioner 6f 

Higher Educatipn to do so affcr getting a report . 

from a person or pcrsons appointed for the purpose 

by the Competent Authoriiy. 
However, the Competent Authority shall 

direct the person or persons appointed to submit a 

report every year regarding the fulfillment of 
progress of the 'concessio'ns granted for the said 

purposes and incase t h e  progress is not found 
satisfactory continuously inr t l ~ r cc  Ifcars the-  
permission granted shall srai~d wirlldra\vn iorlhwith 

by issuing notice. 

No permission shall be granted for the establishment o f  an 

educationai institution by way of upgradation o f  a higher 

secondary' school into degree college; ,however, with the 
prior approval ofthe Commissioner of Higher Education, it 
can be permitted to be eslablishcd within the prcmises of 
an existing institution providcd the educational agcncy is  



prepared to provide .the prescribed requirements like 
accommodation, furniture, library, -1aborarory and othcr 

facilities exclusively for the proposed class or category of 
institution. 

14. Appiiuutic)m for No application for initialing further new courses, racultics 
ini f iuling Jurther and classes will be considered uritil the end.  01' [he third 

3 

-7 ne rv course.s, faculries year from the date of  incorporation of the nmly  
unrl cluss~s:  established institutions. 

However, the ' Competent Authority -may accord 

permission for opening addiri~na l sections or courses 

subject to the availabiIity of various physical. facilities like 
accommodation etc; raqu ired for the proposed additional 

sections or courses. after three years from the date of 

incorporation. 
The Competent Authorily.on applicalion lrom the 

~~~~~~~~~~~~~-agency for casts. cilcd 11nJcr s e c t i o ~ ~  10 (r) 
shall, - 

I Grant concession of 50% on valuc o f  irnmoGable 
properties or corpus fund fixcd as a norm in 

general cases for a period not exceeding three. 

years from -the date of. granting by the' 

Government in cases where, - 

(i) the institution proposed is being establishcd 
in a notified rural tribal area ; and 

(ii) no institute of higher educaiion, general or 

uoca~ional, within radius of 20 km. of thc 

proposed localion. However, a n  application 

for obtaining the rebate mentioned herewith 

shall have to be made by thc respective 
management cornminee. . 

(2) . The Government, in  cases of the tribal blocks aid 
of the notified blocks where facilities for higher 

education do not exist within a radius of 50 krn 
may further consider proposal for opening of or 
running a new college within [he premises of any 
existing higher secondary school either owned by 

the Government or by a private. body, duly 
registered in accordance with [he provjsions of the 
said Act, subject to the conditions  hat- 

(i) accommodation, hrniture and other 
educational facilities are avai lablc; 



. ( i i )  permission from such existing institution as* .. 

i s  aforementioned in sub-section (I) is  
produced with the proposal . 

(3) Moreover, the Government may consider giving- 
concessions for the following, prov jded the 

: I - 
' 'educational agency has at leas1 1 5 acrcs of land 

registered with the society, however. i T  thc area 

where the institution is  to be opened'is in tribal 
areas then at -least 5 acres of land should be 
registered with the society; , 

(i) 50% of the total expenditure for 
administrative buildings, class roams, 
hostels, spons complex, and laboratory, as 
per the .estimate of public works deparlment 

or any approved agency by the State or 
Central Government and the bi~ildings being 

- constricted . ,  by public works depaflmenl; 

.(ii) 100% of the salary of khc teachers appointed 
as per bnivcrsity . Gant , Commission norms 

- - which shall be mandatory ini~ially for a 

-period of ten ycars; . 

(iii) 50% of the cost of equipments purchased 

for vocational courses started; 

. . (iv) 100% ,of the cost of relevant course books 

purchased for vocational courses; 
However, the above cbnccssion shall 

not be applicable for institutions thal want 

to run traditional courses. 
' Further more, a committee whose 

-, chairman shall be the collector of-  the 

district under which - the institution .falls 
shall nominate the concession enumerated 

' above. int: issuarl i~ ;rf :kc chi~cession 

granted every year shall only after the 

receipt of the utilization certificate counter 

signed by the chairman of the monitoring 

committee. 



- - 
I 6. P~rmitted institutions 

to seek ~fflliufiun from 
concerrred University: 

18. Restriction on sltifrit~g 

utrd trunsfer of 

ksiiiu [ions: 

19. With ttrawtrl of Perm;ission: 

. . , ,  - I 

The institution having obtained the permission from the 

Government shall not commence their academic 
curriculum unless they get affiliations rroh [Ire concerned, 

University. - 

Notwithstanding anything contained to the contrary in any 
law, .the' University shal! nok .grant affiliation to any 
institute wllhout permission or approval o f  the Depamnent 

of Higher  ducati ion. Further, the University shall send a 

copy bf thq affiliation order ur the Commissioner o f  Higher 
Education for information. 

( 1 )  No institution for which perrnissio~l to establish has 
been gmnted to meet the -educational needs -of a 

particular area, shall be permitted to be shirtbd 
to another area. ' 

However, it shall be permissible lo shiit the 

, institution from one building to another within the 
same v i c i n i ~  for the  purpose of  providing better 
acco~mmodation or shifting into own building with 

the prior permission of the Government. 

(2) Any unauthorized shifting of the institution shall 

render automatic withdrawal of the permissions 

granted to the  institution, without any further' 

notice. 

(3) The educational agency, fo i  which bcrmission to, 
~stablish an institution has been accorded shal! no1 

transfer the institution to. another educational 

agency under any circumstances. . 

1 Where the management of any educational- 

institution contravenes any of the provisions o f  this ' 

act and the rules fram,edthere-under; the Competenr 

Authority may, for reasons to be recorded in 
writing withdraw the recognition of lhc i,nstiluiion . 

or take such other action as is deemed necessary 

after giving to the management an opportunity o f  
making representation agairs! such wi thdrav:a! ar 

action. 

(2) Where the Governmenl is  of -win ion that the 

permission granted to any educalional institution in 

public icterest, be withdrawn. it may, aftcr giving 

one month's notice to the management or such 

institution to make any represenlatioh, wilhdraw by 
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norificalion, the permission granted to the said . - 
institution. 

(3) The' Competent Authority shall withdraw 

pcmissim granted to the privare educations! 
institution permanently or for any specific period as 

. may deem fit, when an institution, including a 

opinion of the. Competent Aultiorily, lias hi led lo 

fuIf~!I any of the conditions. 

20. Cottfrul otter The examination system whether by intcrnal assessmcnt. j 
Exunrin rriioti system: external assessment or partly internal o r  partly exrernal, 

shalI be regulated-by the ruIes prescribed in the interest of 
making it reliable and effective method for student 

evaluation. . 

2 1. Res~riction under no circirmstances women's institution shall not be 

chrrnge of nature: allowed. to be converted into co-educational or boys' ' 

institution and vicGversa withour tlle permission or Statc 

Government. 
22. Reg uiuiion of Adrt~ission : ( 1 )  The application prescribed for adinission o f  

students and the ~ d v m i s e r n e n t  calling- for the 

application shall contain' the particulars of order 

under-which the institution has been established. 

(2) The admission of students inlo various courses 

shall be as pw the r u l a  of admission prescribed by 

the University concerned, from timc to lime. 

(3) In no case the intake of-studenr shall csceed the 

prescribed limits bf strenglh. The principal or the 
institution shall be persanally liable for violatiori of 

the rules of adm issions. 
( I )  The Government shall constitu~e a permanent 

standing commiitee comprising of seven mernbcrs 

-of which the Commissioner of Higher Education 

shall be the chairman, Additional Director of 
Higher Education member-secretary, one member 
of the mandgement, the principal o f  col/egc. one 

principal of  the governmen1 colleges, one principal 

of non-government colleges, and one educationist 

to bk nominated by [he Govcrnrnent for fiiing and 

regulating the fee structure. 

23. Fee Strucftire: 
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(2) The standing -committee \vhile deciding Ihc fee 

structure shall take into account the incentives 
given by the Government to the institution. 

No income through commercial use of the land or building 
shall be allowed, where the government has provided ihe 

aid, in whatever shape, to acquire the land or construction 
i 
1 of building or both thereon without the permission ofthe  ,. 

State Government. 
1 - 
f 

Any income from the funds raised Tor t t ~ c  spccific purposes 

shall be used for the purposes concerned only and no part 

of i t  shall be allowcd either to spend elsewhere or l o  invest 

it commercial ly. 

Howevcr, use of remains of such funds can be 

permitted, on application and artcr due inspection of  

records, to~vards mscting out thc deficil in pension funds in 

salary aidcd colleges or. For meeting out h e  def ic i t  in 

,paymen( of the salaries to regular rcncliing staff in non- 

aided colleges. 

A permanent cell shall be constiii~lcd at 111c Uircctora~c nf 

Higher Education under .an-oficer not below t h e  rank of 
Additional Director to handle all the affairs pertaining lo 
private institution. The ~ d d i t i o n a l  Director so appoinled 
shall be the member-secretary of the standing committee 

constituted for fee structure. 

- CHAPTER - 111 
RECRUITMENT, PROMOTION AND SERVICE CONDITIONS ETC. 

OF 
TEACHERS AND EMPLOYEES IN AIDED INSTITUTIONS 

27. Recruitment of 
teichers and employees: 

Recruitment to the post of a teacher or other employec of 
an institution shatl be made - 

(1) with prior permission from the State Government 
and in accordance with the provisions of College 
Code Statute No. 2%. 
However, the application for permission shall be 

ruu!ed through the concerned University. 

(2) the Government shatl tla10~ no qbjection, i f  the 

college recruits teachers out of t he  resources Tor thc 

,institution. Under no circums~anccs such posts 
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shall be transferable to the general posts alrcady 
sanctioned by the Government. 

28. Prom/ltil)n : The affiliating University shall rake approprink s k p s  in 

the ~ & F S  m i n i n g  to placement or promotion of  ; 

*hers as per the provisions of  College Code SCatulc No. 
28 from time to time. 

I : 

' However, these place~nentlpromotions shall be ! 4 
subjected to the approval of the Cornmission~r nf ?i$:: 
  ducat ion who shall further take the concurrence of the 

2;; ;z .e  department of the Government. ' The comn~ittee 

- constituted Tor rid; +urposE: siia;: k-;:: one lne~i iber  of thc . 

Government TO be appointed by t he  ~olntni;siolrer. or  

Highcr Education. 
, . 

29. Sprvir.r ~~mtrtiifiotu: The University shall review tllc scrvice 
employees of these aided institutions at 1 
years and inform the government tiom time to time about 
the outcome of the review. 

CHAPTER- I V  - 

GRANT -IN - AID 
. . 

30. Grant-ill-aid: ( I  ) Grant-in-aid shall 'be providcd to recognized 
educational institutions under pri 

subject '10 the conditions herein 

with due consideration of the requiremenrs of each 
locality. 

(2) The grants can'be sanctioned for- 

(i) maintaining the salary and allowances in'. . ' 

aided institution. 
( i i )  building 
(i i i )  instmments or land 

(iv) - other allied purposes to such exlent and 
within such limirs and wi$h such conditions 
as may deem f i t  to the Government. 

(3) Government decision on Grant-in-aid shall be final - 

and sha!! z:.3: Lb challengeable in any court o f  law. 

(1) Maintenance grant is a recurrin 
payment of the salaries to such employees 
(including teacherr) of the non-governmental 
institutions as werc appointed with thc concurrence 

of either Highcr Edclcation Departmcn~ o f  Madhya 

b. 

. . 
- -. - _. _ ,._ --.-. - 
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Pradesh Government or Madhya Pradesh Uchcha 
Siksha Anudan Aayog prior to the commencemcnr 

of  the said Act. 

. .  (2) Ad-hoc Grant is a non-recurring grant to bc 

provided for such non- aided colleges, as have been 

.- ., . .. running successfully with good record for five 
years, prior to submitting application for the 
assistance. 

I 32. Applicut,iom for gratlf: 

33. Form and 
declarution 
for grant: 

The sanctioning authority~nay consider application for the 
grarits available for the non-govern~nenlal instirution. 
provided that; - 

( i )  the institution applying for a specific grant has becn 

registered as a society under the Rcgidrikaran 

Adhiniyam in force and has bcen duly rccognised 
by the Government undcr the conccrncd laws, for 

' eligibility to the grant; 

( i i )  the institution has been in existence and running for 
nat less rhan five yenrs in case ol' the ad-hoc grants 

and ten years o f  its establishmenl in case of 
maintenance g'rants; 

. (iii) the application for grant i s  for such purposes only 

, as have been-provided by the Government; ' 

(iv) the application for grant is not, associated with 

promotion of any sectional intirest, based on a 

particuiar caste, creed or community; 
(v) the institution has no such antecedents, which 

render it ineligible for the assistance in its record; 

(vi) ihe number of students enrolled in andbenefited by 
the institution; 

Every application for the sanction of granl shall bc made to . , 

the Government, in such form'as may be prescribed, 
together with a declaration signed by managemen! of :he 

recognized institution ro the effect,- 

(i) that the conditions of recognilion and of grant are 

being and shall continue to be fully obseived; 

(i i )  that all facilities for inspection of that institution, its 

accounts, registers and other records relating to [he 
.purpose shall be provided as and when required; 

and 



34, Sunctiomiag 

arrtlrorily for grant: 

35. Restrictions as to 

the assisrattce-grant 
otr su/ury: . 

37. Power to witlrl~old, 
wilhdruw, redticc, 
suspetrd, or recover A 

the grurrts: 

'340 (46) ' ~ ~ , k 3 1 3 m f i 1 ' 2 0 0 6  -. 

-- 
(iii) that a l l  the returns and reporls prcscribcd in this 

behalf submitted to [he Compctcnt Authority within 

the time specified by i t .  

Excepl in cases lvl~ere reference to Govcrnrnent i s  

required, the Commissioner or Higher Education shall 
sanction grants to be paid from state-funds. 

The assistance grant on salary for the educational staff of 

aided college, shall be l i~nited to such courses and subjects 

pertaining to general education only, as are provided in the 

government cot legcs and as are recognized by the 
Depadment of  Higher Educalion. , 

Ho\rlever, if the aided collcges wish to start any 

new course other than ~hc'existing courses, i t  shall do so 

out of its own reso~~rces raised for the purposc. 

The accounts of cvery institution receiving aid from 

Government, shall be subject to audit and it  shall  be open 
to the Commissioner, to decide in respect of each 
institution whetlrer suc l~  audit shnll bc carried out by the 

auditors .of his department or by outsidkrs and how oftcn 
and at what intervals such audit shnll hc carried out, Thc 
auditors depuled ,by the Commissioner shall be given fu l l  

access b a l l  registers, records, account books etc, that thc 

auditors find i t  necessary to be perused to a satisfactory 
discl~arge of thcir duties. 

The Government may after necessary investigation 
withhold, withdraw, suspend, rcduce the grant, or to 
recover the amount under objcclion, and to vest i~rto the 

Government; the property created our of grants, - 
(i) . if the instirulion concerned fails to fi11filI al l  or any- 

of the conditions o f  recognition or aid; or 

(ii) it refuses admission co any srudent on the ground 

of caste or corninunity lo -which the student 
belongs; or 

(iii) if the management or any o f  the teachers 

employed in the institution takes 'part in political 
agitation directed against the authority of 
Government; or inculcates opinions tending lo 

excite feelings ot" dishannony or ' disaffection 

amongst the students; or 

(iv) i f  the institurion, dircctly or indirectly, encourages 
propaganda calculated ro bring ill hatred, ridiculc 
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or conternpluous of thc I ~ c l i c f h  i:nd practices of  

any religion; or 

38. Lapse of grat~i: 

(v) if there is violalion of any orders of thc 

Cam~nissio~icr wiih regard ro  he employment of 
any teacher whose certifrcare has been canccllcd 

or suspended altcr due enquiry or who after due 

enquiry has bcen considered by him to be unfit or 

undesirable to be a teacher; or there is falsification 
of registers, or misuse o f  special fee collections or 
other funds for, purpases other illan those for 
which they are collected or there is 

misrepresentat ion regarding fees; attendance or 

mass copyii~g has been reportcd by [he University 
or other rnalrers or- other provcd fraud or 

. irregularity; or 

(vi) if the institution concerned fails to disburse the 
salaries of teachers and employees as per 

University Grants Commission scalcs nnd Siate 

~ o v e r n m e n t  or wilful1 y violates thc instructions 

of the Govemrncnt in carrying out its direclivcs 
given or fails to submit the quarterly report as 10 

the nuhber  of students enrolled, Ihc curriculum 

, completed as per schedulc. the u~ilization 
certificate of the grant disbursed for thc said 

- purpose to thc Commissioner o f  Higher 
Education; or 

(vii) if the grant provided is used for the purposes other 

than those fot which they have becn sanclioned. 

The eligibility of an institution Tor purposes o f  aid from 

state funds shall cease automatically i T  the recognilion of 

that institution is withdrawn and such ineligibility' shall 
take effect from the date, from which the withdrawal or 
recognition takes effect. Subject to this condition, an 

'institution, which works throughout a financial year or for 
a part of a year,. shall be.eligible for grant o f  such ,period 

whether or not it works beyond that period. 



C11APTER -V 

INSTITUTIONAL FUNDS, ACCOUNTS AND PROCEDURE FOR 
PAYMENT OF SALARIES IN SALARY AIDED COLLEGES 

4 1. Puymeni of dearness 
ullo wunces: 

The existifig number of posts of teachers and other 
employees sanctioned by the Cove-rnment or created with i 

the approval o f  the Government in a salary-aided non- 
? 

-government educational institulion under any law i n  iorce I 

immediately before the cpmmcncement .or the Act sl~all i 
not be decre-ased or increased without the cbncurrence of - 

the State Government; 

Nptwithstanding any thing to the contrary, any educational 

-institulion under &ivate management which has bcen in 

- -  1 
. . 

rcc-eipt of grant-in-aid in shape of rnaintenancc giant from 

the Government under any law in force before the 
, , 

commencement of the 'Act shall continue to receive su-ch 

grant-in-aid without any abalemynl or diminution any  
kind whatsoever, provided i t   fulfill^ the co~iditions laid 

down in section 5. 

I 
Explanation:' "Maintenance Grant" or salary granl shall 
mean and include the grant payable to the teachers -and 

employees of the college by the State ~overnment  towards 
their salary, dearness allowance, other al I~wances etc. 

under thc existing provisions. . 

~owever ,  the teachers working in such subjects; 

cou~ses and faculties which also run under the Depadmcnt 
- of: school Education, the same scales will bc effective 

-which ,is effective to the teachers or thc san1.c subjccts, 

courses and faculties of Department of School Education, 
even if, the college has taken permission from the 
Department of Higher Education or M.P. Uchha Shiksha 
Anudan Ayog to start such subject, courses and faculties in 

the college concerned. This provision shall be deemed to ' 
come in force from 1" November, 2000. 

( I )  In case where the managements of aided 

educational institutions ' do not pay dearness 

allowance a1 rates notified by the. Govcrnmenr Tor 

the staff in such institutions the Commissioner, 

shall carFy o u ~  investigation into die financial 

position of the inslitution and if, afler such 

investigation he is satisfied that the managements 

C 

. . .. . . -  
- -  - 
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can afford to pay the allowance a1 Govcrnmcn~ 

rates, shall direct the management concerned ro pay 

the allowance at Government rates. 
(2 )  I f  after the issue of such a direction, thc 

managements receiving grants from sralc 1unds do 

not pay the allowance at Government rates, the 

grant payable to them may be withheld either in full 
- or in part. 

Every institution receiving grant- shall be under [he 
, - instirutions management of one or more persons recognized by the 

receiving graol: 
.I 

department who in the capacity of proprieiars, 

, . trustees or members of committee elected by the society ar 
I 
i association by which the institution is  maintained, shall 

' f  undertake or be ,answerable for the maintenarlce o f  the 1. 
i institution and -the fulfillment of all the conditions o f  

recognition and aid including the due enforcement of such 

rules of'discjpline as are prescribed from time LO time: - 

43. Cunstiiution of 
. . 

lnstilutionul fund: 

44. Operation of fund: 

45. Puss Book: 

A separate account shall be opened in a treasury or sub 

treasury of the area where the institotion is situated, Tor 

each institution under the head as per the rules far 

the purpose-of payment of the salary of the teachers and 

employees in-which the institutional fund for the ins~itulion 

shall be d-eposited. 
For the purpose of  operation of the accounl opened under 

the provisions of the Act,-the provisions 01' Ch l~a~ t i hga r t~  

Treasury Code shall apply mutaris-murandis. 
The institutional-fund shall be operared joinlly by a 

representative of the institution norninalcd by .its 

management and the Commissioner of Higher Education . - 

or hjs nominee, under the rules framed by the Government 
under the said Act on certain conditions is may hc 

prescribed in the rules the State Government may issuc, an 

order authorizing the Commissioner or his nomince to 

operate the account singly for such period as may be 

specified in the order. 

(1) The principal of the institution, who shall send 
the pass book lo the treasury or sub treasury in the  

last week of every month so that rhe cn~ries may 

be made therein, shall maintain the pass book o f  the 

account of every institution. 
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(2) The pass book shall be se'nl to the treasury or sub- - 
treasury in the last week of April in every financial 

I 
year for making entries pertaining to the financial 

year ending on 31'' March. The principal shall tally 

the balance in the account-as on 3 1 MMar with the ; 

account maintained by him. If any discrepancy is ! u 

I found it shall be removed by reconcilialion wilh the i 
I i 
. b accounts maintained by treasury or sub-treasury. 1 

46. Teachers and other 

employeartobpen . 

two accounts: 

47. Cl~ecking of . 

bilk prior to signatures: 

All such teachers and other employees of the institution, 
- .  

who are on approved roll of the Govemment and the  
University Grants Commission for grant-in-aid as salary, 
shall open two accounts each in any nationalized Bank or 

post o ~ c e  convenient to them and specified by the 
Govemment for -payment of salary. Out of these, thc 

amounts of their salary shall be deposited in one account 

and the amount of their provident fund shall be deposited 
in the other account. 

However, it shall be the responsibility of lhe 

management to disburse the salaries to all the categories of 
employees latest by last day of every month and shall not 
be -later than 5h of the ensuing month under any 
circumstances. A c,ornmunication having complied with d ~ e  
above. provision shall invariably be sent to the 

Commissioner of Higher Education by 10' of every month. 
failing which it shall call for stringent action against the 

management as per prescribed rules. 
The pay bill and the-treasury cheque issued thereon will he 

signed by the authorized nominees by the rnanagemenl and 
the Department of Higher Edubation 6n their .rcspcctivc 

- behalf, affer being duly checked as per rules by the 

later; the authorized signatory of the ~ e ~ a r t m e n t  of-Highcr 
Education prior to signing the pay bill o f  the institution 
shaIl ensure* that statement .of the fees collecred in the 
previous months is enclosed in duplicate and also that the 

amount due to 'be deposited on this ac~ount has been 
deposited with the treasury or sub treasury. Any 

discrepancy noted, while checking the bill or the cheque by 

the nominee of the higher education department will 

have to be removed by the institution before the chequc i s  
executed. 
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48. Pro virintt for pay A- %a11 be= 7~ery7eZ%Fdiemploye e 

s f ~ p  to teachers 

and employees: 

49. Fees: 

SO. Accvultr offees 

each month by the principal, wherein the pay and 

allowances f ir  Lhe salary month, rhe deductions made from 
Ids salary a d  the amount deposited in his bank account 

will be shown. 

Out of the total amount of the fees recovered by rhe 

mqagement at the specified standard rates under the Act, . 
fifty percent will be earmarked lo meet tlie expenses of the 

institution and the remaining fifty percent shall be 

deposited with the Ireasur)l or sub rrejsury by the last date 

of every month by adjustment or by the drollon in 

accordance with the niles thereon. 

jle - aGc:zt c ~ f  fez5 :;3ined by the jnstitulion after 
, , 

depositing SO &cent of rhc z ~ f i l l n t  of fees 4 t h  

treasury or sub Treasury shall be majntained separarcly. 'The 
piinci&~ shall be rpsponi;he formaintaining thb accpunt. 

- ,  

. . 

- ,. .,- - -  
, tasnbook 'treasury cheque books. and account books 

relating . .to , salaries. and fees, vouchers .and other papers 

. rzlatiRg to payment of salaries fees of the institution 

and al l  other details of transadion as may be prescribed 
:hat! +P k:;; .i,; ~ ; L c  custody LJ the pri~~ipa) of the 

instimtion. The ri:;czfibility af rnainrairring ritc :;aun:s 

sh:i!I 5:: sf the principal and he shall make all books 
. relating to accounts and all other papen available at I& 

. time of audit. 

The accounti of every-educational institution r.eceiving 

grants out of M t e  h d s  shall be inspected and audited at 
the . - .  end of every financial -yea by the auditor4 deputed by 

t h e ~ e ~ a m b n t  of ~ i ~ h e r - ~ d u ~ a t i a n .  The management is 
rquirid to subrnir the financial sralernent with supponing 
statemenls as prescribed under ~ h c  rules - to the 

Commissioner not later than rhe first of May of every year. 
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CHAPTER - V I  
--w*crrroN OF PROPERW AND MANAGEMENT OF ON CLOSURE, R c ~ u ~ w - = - -  

AIDED COLLEGES. 

??< , I : . 1' 53. Non-Government 
irrstirution not lo be 

I 

closed down, etc. 

without notice; 

54. Manngemenl lo 

I , I~and over properties . 
records e&. to hmpetear 
autliority on closure, etc- 

- .  - . .  - 

, - 55. ~estr ict iok bn' , . -  

alien&& o f j i ~ ~ i r i y  
of non-goveromenl institution: 

Save asothe&isc prdvided in the said Act, no non- 

government institution in full- or in part shall be, closed 

down or discontinued, unless a notice of not less than one 
academic year expiring with the end of any academic year ! I 

-and indicating the intention to do so, has been given $y [he 
; '. management to the Competent Authority. ; 

In the event of the: institution 'being closed down or j 

discontin'ued or its permiGion and recognition being 
withdrawn, the management shill hand over o r  cousr: ln 

be handed over to the Competent Auhority the custody of 
1 
! all the properties, records and accounf-r ~f ;r~siltution tn i 

Notwithstanding anything contained in any law for 

the time being in force no sale, mortgage, lease, 
pledge, charige or transfer of possession in respecl 

of .. any - property of a . non-government instirut ion 
-- - 

--+A:-- P ~ r . ~ n t  with the previous shall be made, on G I C ~ L . ~ , .  

permission in writing of the Competent A u t h  ;;;* 
on ag +$icatiAn made in this behalf. 
(a) - ,No.permisslol~ apt;,'::$ fnr under sub-section 

- -'I\ -;&!I be refused by- the - Compelcnl ' ' '{* ,. - .-.*-. 
.. ;Authority :excepi :vh~ro the gnlPt of such 

. .permission -will ic 9 s  opinion,, a d v e r i t l ~  
. affect the wirking of the ins&:ign: - - p--: -.,!i j_i:+ority $hall pass an (b) L 115 bU--.= --- 

order, either granting r;; iefusing permission 

. applied for within a period of -. sixV days 
the date c.T;;.;ei~i. d t h e  apptica;%n: 

person aggrieved by -an  order rcfusing 

permission under sub-section (2) may in such 

manner and in such time as may be prescribed, 

appeal to-the prescribed authority. 

Any transaction made in contravention of sub- 
section gl.).shall be deemed null and void. 



56. Permission to 

alierrution: 
. . 

., 9 

I 
j managernenl lo rep+ 

debts incurred in 

58. Furnislritlg of 
returns elc. 

The Government may, by order in wriling, permit the 

-transfer of any such -land or building.subject to such 
-cond~tionsastheyniayimpose,if: .- 

(1) The transfers made in furtherance of the purposes 
of the educational institution or of  ancillary 
purposes approved. .by the Government, and. the 
proceeds of such tregsfer are to  be wko!ly utilized 
in furtherance of the said purposes; 

(2) The transfer i s  made only in pa13 in furtherance of 
. the purpose aforesaid, provided repayment is made 

to- the Government of such portion as the - 

. Government may direct ; 

(3) The transfer is made for-,any other valid reason, , 
provided repayment is made to the Government in 

full of the grant provided under the said Act; 
I 

Where any management incurs debts for the purpose o f  

running an educational institution without proper . 

au;:lc:lz~tion by the management of such inst irution and 

where it is found by die CGZ~!P.E~ A nthnrity after waking +.- 

an enquiry- that the rnsney received through such debts 

have not been utilized for hnning the . . institution, it shall be 

the personal liability of such management to discharge the 

'said debts. 
- .  . . 

Every educational agency shall within such time or within 
such extended time as may be fixed by the Competcnl 

Authority in rhis behalf, furnish to the Corn petenl 
Authority such returns, statistics and other information as 
the Competent Autho'rity may, from time to time, require. 

The Competent Authority may, for the purpose of 
: requisiGoqing , or . acquiring any property under his chapter, 
by ordeb- 

(a) , . empower any authority to enter and inspec1 any 
' . p:-~p~rty specified in the order liable to be 

. . requisihoned o i  -squired under the raid Act; 

(6) njl'ire any person to furnish to such authority such 
informatior1 in his possession relating. to the 

property may be spicitied in the ordcr. 



-60, PWs of employees of The posts in each category of employees of the educational 

kdk&rional institutions institutions, which have been vested in the Government 
. under vested under titis clrupter this chapter shall be a separate unit for 
purposes of . . 
to be treated as a unitfor seniority, discharge, reversion, for want of vacancies, 

reappointment of probationers and approved probationers 

and appbintment of full members. 

CHAPTER- WI 1 
I 

61. Ad-hoc Grant: , Ad-hoc Grant means the non-recuring grant r.2; al,ad 

annually out of the State FIX< ,:he Governmen[ meant ' 1  
fa P C P : . '  such recoyhd non-zided ir.oti:;rtions of higher 

- , 

education as may, subject to the conditions laid down 

hereunder, qualify for the assistance for the following 
purposes,- - 

( i )  , Extension of .building particularly for roilets, 
' washes,a.reading room, library, laboralor k;, gi:!: 

common room and staff room; 
lii) ' Purchase of ' apparatus and instrumen~s for 

' e d ~ ~ a t i o n a l  or technical purposes; 

( i i i )  ~urchde  of books of original referential value; 

(iv) Purchase of racks'and almirahs for the library; 

(v) Purchase of computer and advanced teaching aids, 
for providing facilities of purified drinking water or 
for water supply and drainage system; 

(vi) Furniture for the classrooms. 

(vii) For purposes under s ub - s dcti >, g) *J * c l i  on 

Provided that the Sk-11 shali not be admined lo 

Ihe bpf< conditiozs laid down for establishrnen~ ora 
LW college ar5 shall be used only for enhancement of {hc 
facilities ",ailable and to fulfill the requiremenls of '!,, 
S;;.~ing institution. 

The institution inlending to apply sh-;ild have,- 
(a) completed a per;"" ..,, of five years since the session 

from -- ' ' 
,,nlch students were admitted for the hrsl 

62. ~ l i ~ i b i l i t ~  for ad-11 oc 

grant: , 

year of the faculties provided; 



. (b) a strength of students not less than,- 

(i) three hundred in case of urban areas 

(ii) one hundred and fifty in case of scheduled 

areas, girls' coIleges and the areas wherc 
' there is no such institution of higher education 

within the radius of 25 km. 

(c) been paying the salaries for academic staff as per 

University G m t s  Commission scales to the extent 
possible and Government scale for non-teaching 

staff;. - 
(d) a copy of the salary statement of both academic and 

! 

i non-academic staff as proof of evidence in order to 

I "  ' 

qualify for ad-hoc grant. . 

i63. Disqua~ i~~ ia~ ion  : Any institute, which has,- - I 

(a) failed to comply with any of the conditions . 

provided under this act or any. other, law; 

(b) been charged for mass copying by the University or 
the Commissioner or for any such misconducl 

which bears on the reputation of the institution 
concerned; 

65. Limitations to Ad-hoc Grant: 

shall not bt: eligible for ad-hoc assistance grant, 
The priority in csnsidemtion of grants shal I be given to [he 

institutions,- 
(?) from schedule areas; 

(b) for education exclusively for women; 

(c) from such notified blocks, where Illere is no faciliry 
whatsoever of higher education; 

(d) which have been established under the public- 

private-partnership in managemknl wi th  a1 lcast 
30% of the -movable and immovable properly 
having been provided in ae shape of public share 

of the properties of the institution; 
(e) . which . established for; and running with, the 

complete range of vocational or applied s'ubjects 

and courses. 
(I) The Government may sanction grant , up-to 

Rs.5 lacs as the maximum limit subject to. thc 
condition that not more than Rs3 lacs shall be 

sanctioned for any single item; 
(2) An institution to which a grant has bcen - 

sanctioned shall not be eligible to apply for thc nexl 



! ,  

; .  66. Applicaiion for 
t/~eAd-hoc Grant: 

-67. Li ib i l q  on accepiing 
. . 

~ d - h o c  Grant: 

grant until expiry of the three completed years from 
, thedateofsanctionofthegmts; 

(3) The amount of sanction shall be decided by thc 

Department or - Government on the basis of 
eIigibility and justification of the proposed plan 
submitted by the institution along with the 

application; 

(4) The Government shall have the exclusive right to 

decide &e s h ,  shape and amount of the grants; 

( 5 )  . The ~ove&nt  shall have the power to accept or 
reject partially-or in full -the application without ! 

assigning any reason and such decision shall' be I 

final. 
Any institution fulfilling conditions laid down for ad-hoc 
grant 'may apply in prescribed form addressed to the . 

Commissioner of Higher Education by 3 15' of October. I 
Subject to the provisions of the Act,- 

(1) For making purchases Ule Bhandar Kraya Niyam 
2003 of the Government shall be made applicable. 

(2) A separate. register- for inventqry shall be 

maintained for the ad-hoc grinis wherein entry on 

all the expenditures must be recorded. 

(3) vouchers and other documents related (o the ad- 

, hoc grant shaIl be preserved separately and should 
.be presented before the auditors of the department 
and inspection authority is-and when asked for. 

(4) : Use or Expenditure of the amount sarictioned as ad- 
hoc grant shall be restricted to fie approved plan or ' 

items -permitted by the ~6mmissioner of the H ighcr 
Education-on sanctioning the grants. 

( 5 )  The property . . created out of the ad-hoc grant or lhc 

items purchased there from or are subject lo 

verification by the authorities of the 

Government. 
(6) Thead-hocgrantshallnotbeusedforpaymentof 

salaries etc. or for any other purposes except those 
for which it has been sanctioned. 

(7) Statement of expenditure on use of the ad-hoc grant 
along with the vciuchers and audiled accounr shall 

be sent by the institution to the Commissioner with 



in three months of the expiry of the period 
, permitted for use of the grant in the sanction order. 

(8) The sum or amount which remains unspent, shall 

be returned immediately within the period spccifieu 
under sub-section (7) of - this section by Ihe 

institution to the Government, 

CHAPTER -VIII' 
MISCELUNEOUS PR-OVXSIONS 

68. Power to make rules: (1) Subject to the provisions of the Act, the 

~ o i e r n ~ e n t  may by notification make riles to 
carry out all or any of the purposes of the-said Act. 

.(2) In particular and'without prejudice to the generality 

of foregoing subsection such rules may provide 

for,- 

(i) the manner in which in any enquiry undcr 
, , 

the Act' shall be held; 
(ii) , the registers, statements, reporis, returns, 

budgets and other information to be 
maintained or iurnished .by approved 
colleges for the purpose of the Act; 

( i i i . )  the establishment of maintenance and 

administration of educatibnal institution; 

(iv) the recognition t o  educational institutions 
and the conditions therefor; 

(v.) regulating the rates of fees, the levy and 
collection of fees in educational inslitulions; 

(vi.) the manner- in which accounts, registers, 

records and other documents shall be 

maintained in the educational institutions 
and the authority responsible for such 

maintenance; 
(vii) the inspection .of educational institutions 

and the oficers by whom inspection shall 
be made; 

, (viii) the mode of keeping and the auditin$ of 
accounts of such institutions; 

(ix:) the standards of education and courses of 
study in educational institutions; 



educational institutions towards providing 
scholarships, bursaries, fee concessions erc; 

(xi) the preparation ' and submission of 
. development plans for educational 

institutions in general education and the 

- . contents of such 
(Mi) the powersand the functions of the officers- 

and other subordinate staff of the .Higher 
. . 

Education Department; 
. (xiii) the preparation' and ' sanction of building 

and estimates o f  the educational 
insritutians and rhe requirerncnts .to be 

fulfilled by the building for the educational ' 
, institutions .maintained by the local 

authorities and private institutions; 

(xiv) the purposes for which the premises of the 

educational institutions may be used and the 

restrictions and conditions subject to which 
. such .premises . , may be used for b y  other 

purpose; 

(xv) the regulation of the use of text- books, maps, 
- plans, instruments and other laboratory and 

, . 

sports equipment in the inslitutions; - . 

(hi) the regulation for admission into educational 

institutions of students for 'the academic. 
course, private study and other special 

courses and the attendance-there at; 

- (xvii). qualifications. necessary and - other 
. conditions to be fulfilled for appearing at the- 

examinations conducted by the authorities 
.under the Act *d the method of valuation or 
revaluation of answer scripts; ' - . 

(xviii)the manner of'conduction of the class and 
te-kimal examinations within the institution; 

(rix) the conditions subject to which donations or 
contributions from the public may be 

accepted by thc educational institutipns and 

the naming of instirutions; 

(xx) the conditions for co-education in the 

educational institutions and the regulation of 
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-Landdiscipline d t k s t u d e n k a n d  . .. 

the penalty for misconduct or indiscipline; 

(xxi) the manner of service of notices, orders and 

other proceedings, of presenting appeals or 
' 

applications for revision or review and the 

procedure for dealing with them and the fee 

irr respect,tbereof; 

(uii) the scale of fees or charges or the manner of 
fixing fees or c h ~ g e s  payable iri respect of 

any certiticate ul 3i;i~; dzczz?ent f ~ r  which 
such fees may be collected; 

. (Giii)the constitution of educational councils at the 

state level, their co~npositioa and hnction; 

(-r;xiv)all matters expressly reqoired or allowed by 

- the said Act to be prescribed o r  in respect of - 
- -which the said Act makes rib or . - 

makes insufficient provision and a prov~Ision 
is, in the opinion of the Government, 
necessary for the- peper implementation . of . 

the said Act. 

' ( I )  , The . Govcmment or the ~ o r n ~ e t e n t  Authority . . ' 

may aulhorise any officer not below such rank--as , '  

. . may- be to inspect . an); educational 
institution in the state. 

(2)   he officer'authorised under 'sub-section (1) shall 

exercise ge'neral pdwer~ of inspection over rhe . 

working of the educational institution. 
3 The management and the - employees o f  the 

educational institution h a 1  l at ai l  reasonable times 

be bound to afford to the aforesaid oficer at1 such 
assistance and facilities~as may be required for the 

purpose of 9uch inspection. 

(4) The  rnanagkmenf s h a l ~ c o r n ~ ~ ~  with-such directions 
. . 

or suggestions as may. be given provided that. the 
management aggrieved by ,&y such direction or 

suggestion may appeal, within thirty days-from he  
date of receipt of such direction or 'suggestion to the 

authority whose decision on such appeal 
shall be final. 



' -: ; 
, . .72. Savings and repeal: 4:" 4><' . 

: u,,. L- ,... 

Any rule may be made under the said Acc wj~fi , 

retrospective effect and when such a rule is made, tile 

reasons for making the rule shall be specified in a 

sratement to be laid before the State Lcgislat~~rc. 
No suit, prosecution or other legal proceeding shal  I be 

. instituted against the Government or any oficer, au.thority 
or person empowered to exercise the powers or perform 

the functions by. or under the Act for anything which is in . . . - good faith done or intended t e e  <~aiis c::~:: ine :z:u A:! 

or under the rules or orders made there under. 
The provisions of the Act 'shall have effect notwilhslanding 
any matter. to the contrary contained in any other. Acts, 

-' rules or orders on the subject for the time being in force. . 

! 
- Provided that the Acts and rules governing the 

: establishment, 'management and functions of the non- 

; government colleges and prevailing on the - date of 
incorporation of the Act, so for as they, are applicable to 

various categories of ,non-governmental institutions in 

, higher education, shall continue to be in force to the extent 
. . -  

> - ' . they are in confirmation of the provision! of the Act. - 

' 73.powerloerehjt Notwithstanding a6ything contrary contained in the A C ~ ,  

any i~zstifufion from the State Government may by general or a specid order 

a id ,  provisions of ti1 e Act: subject to such conditions, if any, as it may deem fit to 
- - I impose or exempt any .institution or class of institutions 

from all or any,of the provisions of the Act. 
. Provided that any such order shall specify  he 

ground for i~nposition or exemption mentioned . . under the 

aforesaid pravision. 
74, Recovery of certuiri Any sum, which -is required to be crediled by the . - 

sum d arrear management of - ,  any institution to the institutional fund 

of iand revenue: under the provision of the Act hay  if not credited 1; the 

said fund within the period specified therein, shall be 
. . recovered from the mgiagement of such institution in the 

same manner as an arrear of land revenue. . 

75. Power lo remove . if any uificulty arises in giving effect to the provisions 
dvficdties: : . . of the Act the State ~overnrnent may, by order, not 

inconsistent with the provisions of the Act remove (he 
difficulty. 

Provided that no -such order shall be made after the 

expiry of a period of two years from the comrn'cncemenl of 

the Acr. 
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CHHAITISGARH ACT

Q'{o.16of 2018)

TTIE CHHATTISGARH NON-GOVERNMENT COLLEGES AND INSTITUTIONS IN

HIGT{ER EDUCATTON @STABLISHMENT AND REGT]I.,ATION) (AMENDMENI)
ACT,2018

An Act further to amend the Chhattisgarh Non-Government Colleges and Institutions

in Higher Education ( Establishment and Regulation) Act,2006 (No. 25 of 2006 ).

Be it enacted by the Chhattisgarh Legislature itt the Sixty-ninth Year of the Republic of
India, as follows :-

l. (l) This Act may be called the Chhattisgarh Non-Government Colleges and short ritle'

Institutions in Higher Education (Establishment and Regulation) (Amendment) ::'f;.r..*X1.
Act,20l8.

@ It extends to the whole State of Chhattisgarh'

(3) It shall come into force ffom the date of its publication in the OfficialGazette.

2. In the Chhattisgarh Non-Government Colleges and Institutions in Higher Education Amendment of

(Establishment and Regulation) Act,2006 (No.25 of 2006), in Section 49 and 50 section 4e and

respectively, for the word "Fees", wherever it cccurs, the words "Tuition Fees" shall be 50'

substituted.
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